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*THE HYDERABAD CHILDREN ACT, 1951.
No XXXII OF 1951

An Act to make further provision for the custody and
protection of children and for the custody, trial and
pumshmznt of juvenile offenders and for.
. certam other purposes.

WHEREAS it is expedlent to make further pr0v1510n for the Preamble.
custody and protection of children and for the custody, trial
and punishment of juvenile offenders and for certain other pur-
poses;

It is hereby enacted as follows:— .

PartT 1.

A Prelzmmary
.- L (1) This Act may be called the Hyderabad Children Act, Short title,
1951, . . extent and
commence-

(2) It extends to the whole of the State of Hyderabad ment.

(8) This section shall come into force at once; the rest of
the Act, or any provision thereof, shall come into force in any
area on such date as the Government may, by .notification in °
the Jarida specify.

2. In this Act, unless there is anythlng repugnant in the Deﬁn1tmns,~‘
subject or context,——

(a) “brothel ”” means any house, room or place or any
part thereof, occupied or let or intended to be occupied or let as
a single tenement, which is habitually used by more than one
person for the purposes of prostitution ;

(b) * caning ” means the punishment of whipping inflicted

-with a ecane less than half an inch in diameter; . .

(c) *“ certified school” means a school established under
sub-section (1) or certified under sub-section (2) of section 5 or
any other educational institution certlﬁed in this behalf by the
Government ;

“(d) ““child ” means a person undcr thc age of sixteen
years and, when used with reference to a child sent to a certified
school, apphes to that child during the whole period of his
detentlon, notwithstanding that the child: may have attamed the
-age of sixteen years;

*Published in Gazette Extraordinary No. 51, dated 22nd November, 1951,
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(e) ““ Code” means the Code of Criminal Procedure, 1898 ;

(f) «fit person > in relation to the care of any child includes
any society or body-corporate established for the reception or
protection of poor children or the prevention of cruelty to the
children which undertakes to bring up or to give facilities for
bripging up any child entrusted to its care in conformity with

the religion of its birth; :

(g) ““ guardian ™ in relation to a juvenile offender or child
includes any person who, in the opinton of the court having
cognizance of any proceedings in relation to the juvenile offender
or child, or in which the juvenile offender or child is concerned
has, for the time being, the actual charge of or control over the
juvenile offender or child; ’

(k) ““ juvenile court’’ means a separate court established
under sub-section (1) of section 40 and includes a court hearing
charges against children under sub-section (2) of that section;

() *““juvenile offender” means any child who as been
found to have committed an offence punishable with transpor-
tation or imprisonment; : :

() *“ place of safety ”’ includes any orphanage, hospital,
nursing home or any other suitable place or institution the occu-
pier or manager of which is willing temporarily to receive a child ;
or where such orphanage hospital, nursing home or other suitable
place or institution is not available, in case of a male child only a
police station ;

(k) ** prescribed >’ means prescribed by rules under this

Act; ‘ .

(1) “ probation officer” means an officer appointed under

section 25, '

8. The powers conferred on courts by this Act shall be exer-
cised only by—(a) the High Court, (b} a Court of Session (¢} a
District Magistrate, (d) Chief Magistrate, City Magistrate’s Court
(¢) any Juvenile Court constituted under section 40 ; and (f) any.
Magistrate specially empowered by the Government to exercise
all or any such powers and may be exercised by such' courts
whether the case comes before them originally or on appeal or
revision, . '

4. (1) When any Magistrate not empowered to pass an
order under this Act is of opinion that a child -brought before
him is a proper person to be sent to a certified school or to be
dealt with in any other manner in which the case may be dealt
with under this Act, he shall record such opinion and submit
his proceedings and forward the child to the District Magistrate
to whom he is subordinate or the Magistrate having jurisdiction
in the case. ' : :

(2) The District Magistrate or the Magistrate to whom
the proceedings are so submitted may make such further inquiry,
if any, as he may think fit, and may pass such order dealing
with the case as he might have passed if the child had originally

‘been brought before or tried by him.,
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_ ' Pant II. .
Certified Schaols and other Institutions.

5. (1) The Government may establish and maintain schools Establish-

for the receiption of children and juvenile offenders. . . - ment and
. : certification

(2) The Government may certify that any school or other f schools. -
educational institution not established under sub-section (1)
is' fit for the reception of children or juvenile offenders,

6. (1) For the control and management of every school Manage.
established under sub-section (1) of section 5, a superintendent ;ré;x;'g lgf
and a committee of visitors shall be appointed by the Govern-
ment and such superintendent and committee shall'be deemed
to be the managers of the school for the purposes of this Act,

. (2) Every school certified under sub-section (2) of section
5 shall be under the management of a governing body who shall
be deemed to be the managers of the school for the purposes.
of this Act, S

7. (1) The Government may appoint a chief inspector of Inspection
certified schools and such number of inspectors and assistant of schools.
inspectors as it thinks advisable to assist the chief inspector ;
and every person so appointed to assist the chief inspector shall
have such of the powers and duties of the chief inspector as the
Government directs but shall act under the direction of the
chief inspector.

(2) Every certified school shall, at least once in every
six months, be inspected by the chief inspector of 'certified
schools, or by an inspector or assistant inspector:

Provided that where any such school is for the reception
. of girls only and such inspection is not made by the chief inspec-

tor, the inspection shall, where practicable, be conducted by
a woman, : .

8. A certified school shall be liable to inspection at all Powers of
times and in all its departments by the chief inspector or inspec- Jspectors.
tor or assistant inspector.

9. Any registered medical practitioner empowered in this Medical
behalf by the Government may visit any certified school at nspection.
any time with or without notice to its managers in order to
report to the chief inspector on the health of the inmates and
the sanitary condition of the school.

'10. The Government, if dissatisfied with the condition, Power of
rules, management or superintendence of a certified school, Gove_zﬁment
may at any:time by notice served on the managers ot the school, d(;:x ce-lti-
declare that the ceitificate of the school is withdrawn as from feate,

a time specified in the notice and at that time the withdratal
of the certificate shall take effect and the s¢hoo] shall cease to

be a certified school ;
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Provided that the Government may, if it thinks fit, instead
of so withdrawing the certificate, by notice served on the mana-
gers of the school, prohibit the admission of children or juvenile
offenders to the school for such time as may be specified in the
natice or until the notice is revoked: . C .

Provided further that, before the issue of notice under this
section or under the first proviso thereto, a reasonsable oppor-
tunity shall be given to the managers of the school to show
cause why the certificate shall not be withdrawn or admission
to the school shall not be prohibited, as the case may be.

11. The managers of a certified school may;, on giving six
months’ notice in writing to the Government through the chief
inspector of their intention so to do, resign the certificate of
the school, and accordingly at the expiration of six months
from the date of. the notice, unless before that time the notice
is withdrawn, the resignation of the certificate shall take effect,

and the school shall cease to be a certified school. - ol

12, A child or juvenile offender shall not be received into
a certified school in pursuance of this Act after the date of the
receipt by. the managers of the school of a notice of withdrawal
of the certificate or after the date of a notice of resignation of
the certificate, but the obligation hereinafter mentioned of the
managers to teach, train, lodge, clothe and feed any children
or juvenile offenders detained in the school at the respective
dates aforesaid shall, except so far as the Government otherwise
directs, continue until the withdrawal or resignation of the
certificate takes effect. -

13. When a school ceases to be a certified school, the chil-
dren or juvenile offenders detained therein shall be either dis-
charged absolutely or on such conditions as Government may -
impose or transferred by order of the Governmernt to some other
certified school in accordance with the provisions of this Act
relating to discharge and transfer. _

14. The Government may establish auxiliary homes for
the reception of any inmates or any classes of inmates of certified
schools or may certify any other such home heretofore establish-
ed or which hereafter may be established by any other agency
and the certificate may be withdrawn or résigned in like manner
as a certificate of a school and every such home shall, for such
purposes as are specified by the Government be treated as -a
part of the certified school or schqols to which it is attached.. .

15. The managers of a certified school not established by
the Government may decline to receive any child or juvenile
offender, proposed to be sent to them in pursuance of this Act,
but when they have once accepted any such child or juvenile
offender, they shall be deemed to have undertaken to teach,
train, lodge, clothe and feed him during the whole period for
which he is liable to be detained in the school, or until the witha

drawal or resignation of the certificate of the school,-- . .
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16, (1) The - Government may cause any institution for Inspection -
the reception of poor children supported, wholly or.partly by ,?ifo;l’;sz)’;“' ’
voluntary contributions, and not liable to be inspected by or reception of
“under the authority of any department of the Government, poor chil-
to be visited and inspected from time to time at all reasonable dren.
Kours, by persons appointed by it for the purpose of securing

the health and welfare of the children and. the sanitation of

the premises,.. . T

(2) Any person so appointed shall have power to enter
the institution at all reasonable hours and to make a complete
inspection thereof and of all registers relating thereto for the -
aforesaid purposes. Any person who obstructs him in the
. execution of his duties shall be liable on conviction to a fine

‘not exceeding fifty rupees.

" (8) Where any such institution is carri=d on i accordance
with the principles of any particular religious denomination,
the Government shall, if so desired by the managers of the
institution, appoint, where practicable, a person of that denomi-
nation to visit and inspect the institution.

(4) Where any such iristituti_én is for the reception of
girls only, the inspection shall, where practicable, be conducted
by a woman, - : -

Paxrr III.
T wvenile Offenders.

17.. Where. a person apparently under the age of sixteen Bail of child-
years is arrested on a charge of a non-bailable offence and can- ren arrested.
not be brought forthwith before a court, the officer-in-charge
of the police station to which such person is brought may in
any case, and shall unless the charge is one of culpable homicide
or any other offence punishable with death or transportation,
release him on bail if sufficient security is forthcoming, unless
for reasons to be recorded in writing the officer believes that
such release would bring him into association with any reputed
criminal - : ‘

Provided that, when any girl apparently under the age of
sixteen years is arrested, the officer-in-charge-of a police station
who has made the arrest or before whom the girl is produced
shall release her at once if any person who in his opinion is a
sufficient surety enters into a bond for such sum of money as
the -officer considers sufficient to produce her before the court
and to appear in her stead if required at the police station.

18, “Where a person apparently under the age of sixteen Custody of
years having been arrested is not released under section 17 or children not
otherwise, the officer-in-charge of the police station shall cause gﬁ%‘g{g‘;&r
him to be-detained in the prescribed manner until he can be g,

brought before a court,
66
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Remandor ~ 7 19, A court, on remanding or committing for trial a’child
committal who is not released on bail, shall order him to be detamed 1n :
to custody

“thé prescribed manner.

At"endancfe 20. (1) Where a. child is charged with any offence or is
' ;;f:&rzf brought before a court on an application for an order to 'send
child charged him to a certified school, his parent or guardian may in any
wich an case, and shall, if he can be found and resides within a reason-
offence, etc. gple distance, be required to attend at the court before.which
' the case is heard during all the stages of the proceedings, unless
‘the court is satisfied that 1t would be unreasonable to require

‘his attendance. :

(2) Where the child is arrested, the officer-in-charge of
the police station to which he is brought ‘shall cause the parent
or guardian of the child, if he can be found, to be warned to
,attend at the court before which the chxld will appear.

(3) The parent or guardlan whose attendance shall be
reqmredunder thissection'shall be the parent or guardian having
the actual charge of or control over the child :

© Provided that if such parent or guardxan is not the father,
the attendance of the father may also be required..

! (4) The attendance of the parent of a child shall not be
1equired under this section in any case where the child was be-
fore the institution of the proceedings removed from the cus-
_tody or charge of his parent by an order of a court.

"~ (5) Nothing in this section shall be deemed ‘to require

" “the attendance of the mother or the female guardian of a child

'if such mother or female guardian does not -according ‘to ‘the

customs and manners of the country appear in public, but-any

such mother or female guardian may appear before the court
:by a pleader or agent

Sentences (1) Notwithstanding anythmg to the contrary “con-

;];%tb’:ay tamed in any law, no child shall be sentenced to death or trans-

passed on portatlon or committed to prison:
child, ¢ :

Provided that a child who is fourteen yearsof age or up-
wards may be committed to prison where the court certifies
that he is of so unruly or of so depraved-a character that he is
.not a fit person to be sent to a certified school and that none
- of the other methods in whlch the case may Iegally be dealt
with is suitable. - ;. T S S .

(2) ' Nothing .contained in sub- -section (1) - prohibiting

.the sentence .of death or transportation or imprisonment on a

_-child shall apply to-offences against any law relating to a mat-

* ter in List T of the Seventh Schedyle to the Constxtutlon of
* India,
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22." Notwithstanding - anything to the contrary contained No proceed-
in the Code no proceedings shall be instituted and no order mhg:p‘:gfe’
shall be passed against a child under Chapter VIII of the Code. VIII of the

S e ST 5. & Code against
" achild,
Fogs, (1) fWhér'e, a child"is found to -have committed- an Commit-
offence punishable with transportation or imprisonment, the Dent.of

court; if satisfied on enquiry that it is expedient so to-deal with gﬁr‘{?ﬁ‘gﬁa
the child, may order him to be sent to a certified school. ©  school.

(2) " Where prior to the commencement of this Act, a
juvenile offender has been sentenced to transportation or im-
prisonment, the Government may direct that in lieu of under-
going ‘or completing such sentence he shall, if under the age
of fourteen years, be sent to a certified school; and thereupon
the offender shall be subject to all the provisions of this Act
as if he:had been originally sentenced to detention in such

school.

<" 24, (1) ‘A court may, if it shalljthink fit, instead of direc- Power to
ting any:juvenile offender to be detained in a certified school, gﬁthrge

) : enile
order him to be-— offender or
P cl e S S R to commit
et (ay “discharged atter due admonition, or s him to

L . suitable
o - (b) released on probation of good conduct and. com- cﬁstody.
mitted to the care of his parent or guardian. or other adult re-
lative or other fit person, on such parent, guardian, relative
or person executing a bond with or without sureties, as the . °
court .may require, to be responsible for the good behaviour
of .the juvenile offender for any ‘period not exceeding three
years and for the observance of such other conditions as the
court may impose for securing that the juvenile offender may
lead an honest.and industrious life. The court may order that
the juvenile offender released under this clause be placed un-

‘der the supervision of a probation officer.

. . (2) If it appears to the court, on receiving a report from
the probation officer or otherwise, that the offender has not
been of good behaviour during the period of his probation, it
may, after making such enquiry as it deems fit, order the offen- *

der to - be detained in a certified school.

..25. (1) A probation officer shall be—~. IR Appoint-
R N - ment of
probation
officers.

(a) any person a}Spoinféd t0 be a probation officer ‘by
the Government, or ' B
(b)"any person appointed for this purpose by a society
" . .recognised in. this behalf by the Gove_rnment, or

_(c) -when .there is no person appointed under clause (a) -
"“or (b), any other. person appointed from.time to
.-time, by the court for any particulay case subject ta
““'general or special orders of the Government,”
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2) A probation oﬂicer, in the exercise of his dutiés un-
p

_der any supervision order, shall be subject to the control of

the District Magistrate of the district in which the court which

. . passes any order under this Act in respect of the child is situate.

) Dutles of -
probation
officers.

Power to
order
parent to
pay fine,
etc., instead
of child.

N

Detention
in the case
of certain
crimes coms.
mitted by
children.

26. A probation officer shall, subject to the rules made
under this Act and to the directions of the court—

(a) visit or receive visits from the child or the juvenile
offender at such reasonable intervals as may be specified in the
order passed by the court or, sub]ect thereto, as the probation
officer may thmk fit ;

(b) see that the relative of the child or. the juvenile
offender as the case may be, or other person to whose. care
such child or juvenile offender is .committed, . observes . the
conditions of the bond ; :

(c) report to the court as to the behaviour of the Chlld
or the juvenile offender as the case may be;

(d) advise, assist and befrlend the child or the juvenile
offender and when and whete necessary, endeavour to find him
suxtable employment ; and:

(e) perform any other duty. which may. be prescribed.

27. (1) Where a child is found to have committed an
offence punishable with fine and the:court is. ot opinion that
the case would be best met by the imposition of a fine, whether
with or without any other punishment, the court may in any
case, and shall if the child is under fourteen years of age, order
that the fine be paid by the -parent or guardian of the:.child,
unless the court 1s satisfied that-the parent or guardian cannot
be found or that he has not conduced to the commission of the
offence by neglecting to exercise due caie of the child. ‘

(2) An order under this section may be made against a
parent or guardian who, having been required to attend, has
failed to do so, but, save as aforesaid, no such order shall be
made without giving the parent or. guardlan an opportumty of
being heard.

(38) Where a parent or guardxan is directed to pay a fine
under this section, the amount may be recovered in accordance
with the provisions of the Code.

(4) A parent or guardian, - may appeal against any such
order as if it had been an order passed 1n proceedings against
himself.

' 28, (1) When a child is found to have commltted an off-
ence of so serious a nature that the court is of opinion that no
punishment which, under the provision of this Aect, it is
authorised to inflict is sufficient, the court shall order the off-
ender to be kept in safe custody in such place or manner as
it thinks fit and shall report the case for the orders of the
Government.
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(2) Notwithstanding the provisions of section 21, the
Government may order any such child to be detained in such
place and on such conditions as it thinks fit and while so de-
tained the child shall be deemed to be in legal custody:

. Provided that no period of detention so ordered shall exceed
the maximum period of imprisonment to which the child eould
have been sentenced for the offence committed. .

29. (1) Where a child charged with any offence is tried by Methods of
any court, and the court is satisfied of his guilt, the court shall dealing with
take into consideration the manner in which, under the -provi- gﬁgf;:g with
sions of this or any other Act enabling the court to deal with offences. -
the case, the case should be dealt with, namely, whether—

() by discharging the offender after due admonition ; or

(6) by committing the offender to the care of his parent,
guardian, other adult relative, or other fit person: on such
parent, guardian, relative or person executing a bond to be

- responsible for his good behaviour ; or

(c) by 50 discharging the offender and placing him
under the supervision of a person named by the court; or

(d) by releasing the offender on_probation of good con-
duct ; or ‘

(e) by éending the offender to a’certified school ; or

(f) by sentencing the offender to caning, administered
by way of cuts not exceeding six on each hand in cases where
the.conduct of the offender has been such as to lead the court
to Dbelieve that no other punishment would be effective ; or

(8) by ordering the offender to pay a fine ; or

(h) by ordering the parent or guardian of the offender
~to pay a fine; or ‘ , :

~ (4) where the offender is a child of fourteen years of
age or upwards, by sentencing him to imprisonment; or

(j) by -dealing with the case in any other manner in
which it may legally be dealt with : ‘

Provided that nothing in this section shall be construed as
authorizing the court to deal with.any case in any manner in
which it could not deal with the case apart from this section,

(2) Where a child is charged with an offence punishable
with fine only, and is dealt with under clause (g) of sub-section
(1), the court may in default of payment of fine order the offender
to be sznt to a certified school for a period not exceeding three
years.

30. For the purpose of determining the sentence or order Investiga.
‘which a court ought to pass or make under this Part against any z‘l“’;:‘fter
person tried by or brought before it, the court shall, after re- znq cir.
.cording its findings on the facts of the case, have regard to the cumstances.

‘character of the person and the circumstances in which he is
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Children -

found
homeless,

destitute, -
.. and who—

‘ete. ..

living as disclosed by the facts of the case or, on further inquiry,
by any’other ‘evidence or information.”- - - R
Pawr IV,

- Measures for the Custody and_Protection of Children who are
. - destifute, et o "

81. (1) Any police officer or other person authorised in, this

~ behalf in accordance with rules made by the Government may

‘bring before a court any person who, in his opinion, is a child

v

(¢) has no home, settled place of abode or visible means
- of subsistence, or has no parent or guardian who exercises
regular. and proper guardianship; or S

(b) is found destitute and his parents or surviving parent
or other guardian, or, in the case of an illegitimate child, his
mother or other guardian are or is, as the case may be, under-

_going transportation or imprisonment; or

: (¢) is under the care of a parent or guardian who, by
reason of criminal or drunken habits, is unfit to have the care
of such person; or ‘ E C
(@) frequents the company of any reputed thief or pros-
titute ; or , o : o
"~ {e) is lodging or residing in or frequenting a house used
by a prostitute -for the purpose of prostitution ; or
(f) is otherwise likely to fall into bad association or to
be exposed to moral danger or to enter upon a life of crime :

Provided that when any such child has a parent or guardian
who has the actual charge or control over the child, the police

-officer or other person as aforesaid shall, in the first instance,

make a report to the nearest court or magistrate having juris-
diction under this Act. Such court or magistrate may call upon
such parent or guardian to show cause why the said child should
not, during the pendency of the proceedings, be removed from
his care; and may, on suitable sureties being offered for the
safety of such child and for his being brought before the court,
permit the child to remain in the actual charge or control of
his parents or guardian, or may order his removal till the court
passes orders under. this ‘ Act, o ‘

(2) The court before which a child is brought as coming
within one of these descriptions-shall examine the information
and record the substance of such examination, and shall, if it
thinks that there are sufficient grounds for inquiring further,
fix -a date for such inquiry. -

(8) On:the date fixed for the production of the child or

: for. the inquiry, or.on any subsequent date to which the pro-

" . ceedings may be adjourned, the court shall hear and record all
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evidence: which may be adduced and consider any. cause which
‘may be shown why anorder sending the child to a certified
«si:'lhool should not be passed, and make any further inquiry it
‘thinks fit. et S

(4) If the court is satisfied on the inquiry that such person
is a child and is as described within the provisions of sub-section
(1) and that it is expedient so to deal with him, the court may
order him to be sent to a certified school or may order him in
the prescribed manner to be committed to the care of a relative
.or other fit person named' by the.court, such relative or other
person being willing to undertake such care, until. such-child
attains the age of eighteen years or for any shorter period. -

. ...(5) The court which makes an order committing a child
to the care of a relative or other fit person may, when making
‘such order, require such relative or other person to execute a
‘bond, with or without sureties, as the court may require, to be
responsible for-the good behaviour of the ¢hild and for the obser-
vance of such other conditions. as the court may impose for se-
curing that the child may lead an honest and industrious life.

(6) The. court which makes an order committing a child
to the care of a relative or other fit person, under this section
‘may, in addition, order that he be placed under the supervision
of a probation officer or other person named by the court:

" Provided that, when the magistrate thinks fit he may -allow
‘such child to remain in the custody of a parent or guardian with a .-
direction that he be placed under the supervision of a probation
‘officer or other person named by the court on such parent or
guardian giving an undertaking with or without sureties in a
-prescribed form to the court, and the court may from time to
. time adjourn the inquiry and compel the production of the child
in court to satisfy it that the said undertaking is being carried
out.’ o co ; ‘

- '82.- Where the parent or guardian of a child proves to a Uncontrol-
court that he is unable to control the child and that he desires c?lll?flgl'en
the child to be sent to a certified school, the court, if satisfied on ’
enquiry ‘that it is expedient so to deal with the child and that .. .

the parent or guardian understands the results. which will

follow, may order him to be sent to any such school. e

Part V.,

‘Maintenance and Treatment of Persons sent to Certified Schools

"o or committed to the care of relatives or other fit :

W - .. Persons. . L. ,
83, (1) The court which makes an order for the detention Contribution

‘of a child or juvenile offender in a certified school or for the com- of parents.
“'mittal of a child or juvenile offender, to the care of a relative
~‘or other fit person may make an order on the parent or other
-person liable to maintain the child, or juvenile offender, to con-
‘tribute to his maintenance, if able to ‘do so, in the prescribed
:ma’nner. o B AR . - T P
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(2) The court before making any order under sub-section
(1) shall inquire into the circumstances of the parent or other
person liable to maintain the child or juvenile offender and shall
record the evidence, if any, in the presence of the parent or such
other person as the case may be, or, when his personal attendance
is dlspensed with, in the presence of his pleader.

(3) Any order made unider thlS section may from tlme to
time be varied by the court.

(4) The persons liable to maintain a child or ‘juvenile
offender shall for the purpose of sub-section (1) mclude in the case
of illegitimacy his putative father:

_ Provided that where the child or juvenile oﬁ'ender is 1lleg1-
timate and an order for his maintenance has been made under
section 488 of the Code, the court shall not ordinarily make an
order for contribution agalnst the putative father,but may order
the whole or any part of the payments accruing due under the
said order for maintenance to such person or persons as may be
named, to be applied by him or them, as the case may be, towards
the maintenance of the child or juvenile dffender. :

" (5) Any order under this' section may be enforced in the
same manner as an order under section 488 of the Code =

84. The manager of a certlﬁed school to which a child under
the age of eight years is sent may, with the consent of the! chlef
inspector, board the child out with any suitable person untxl the
child reaches the age of ten years and thereafter for such longer -
period, with the consent of the chief inspector, as the managers
consider to be advisable in the interest of the child,subject to the
exercise by the managers of such powers as to supervision, recall,
and otherwise as may be prescribed ; and where a child is so board-
ed out he shall nevertheless be deemed for the purposes of this
Act to be a child detained in the school, and the provisions of
this Act shall apply accordingly, subject to such necessary adap-
tations as may be made by the Government.

'85. (1) Where a child or juvenile offender is detained in a
certified school, the managers of the school may at any time,
with the consent of the chief inspector, by licence permit the
child or juvenile offender on the conditions prescribed in this be-
half to live with any trustworthy and respectable person named
in the licence willing to receive and take charge of him with a
view to educate him or train for some useful trade or calling.

(2) Subject to the prescribed conditions, the chief inspector
may, on the recommendation of the visitors or managers of a
certified school, at any time after the expiration of six months
from the commencement of the detention of a juvenile offender -
in a certified school, and if satisfied that there is a reasonable
probability that the ]uvemle offender will abstain from crime and
lead a useful and industrious life, release such offender from the
school and grant him a written licence in the prescribed form and
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on the prescribed conditions, permitting him to live under the
supervision and authority of such responsible person or society
.approved by the chief inspector as may be willing to take charge
of the offender. ' o . .

~ (3) Any licence granted under sub-section (1) or (2) shall
be in force until revoked or forfeited by the breach of any of the
- conditions on' which it was granted. ° oo .

~ (4) The managers of the school or the ‘chief inspector, as
- the case may be, may at any time by order in writing revoke any
such licence, and order the child or juvenile offender to return
to the school and shall do so at the desire of the person or society
-with whom or under whose supervision the child or juvenile
offender is licensed to live, If the child or juvenile offender
refuses or fails to return to the school, the managers: of the
-school or the chief inspector, as the case may be, may, if neces-
.sary, arrest or cause to be arrested, the child or juvenile offender
and take him or cause him to be taken back to the school.

(5) When a’licence has been revoked or forfeited and the
.child or juvenile offender refuses or fails to return to the school
- the court may, if ‘satisfied by information on oath or solemn

affirmation that there is reasonable ground for believing that his
parent or guardian could produce the child or juvenile offender,
‘1ssue a sumimons rdquiring the parent or guardian to attend at the
court on such a day as may be specified in the summons and to
-produce the child or juvenile offender; and, if he fails to do so
without reasonable, excuse, he shall, in addition to any other
liability to which he may be subject under the provisions of this
Act, be punished with a fine which may extend to fifty rupees.

(6) Where a parent or guardian is directed to pay a fine
under this séction, the amount may be recovered in accordance
: with the provisions of the Code. _ ~ :

" (7) The time during which a child or juvenile offender is
absent from a certified school in pursuance of a licence under
this section shall be deemed to be part of the time of his detention
in the school: ‘

Provided that, where a child or juvenile offender has failed
to return to the school on the licence being revoked or forfeited,
the time which elapses after his failure so to return shall be ex-
cluded in computing the time during which he is to be detained
in the school.
Penalty for

.86, Whoever— ‘ ' abetting
) ’ escape of -

" (a) knowingly assists or induces, directly or indirectly, a juvenile

" child or juvenile offender detained in or placed out on licence offenderor

. from a certified school to escape from the school or from any *
person with whom he is placed out on licence, or any child to

-escape from the person to whose care he is committed under the
provision of this Act; - D :

67
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. (b) knowingly harbours, conceals, or prevents from
returning to school or to any person with whom he is placed
out on licence or to whose care he is committed under this Act,
a child, or juvenile offender, who has so escaped, or knowingly
assists in so doing—

shall be punsihable with imprisonment of either descrip-
tion for a term which may extend to two months or with fine
which may extend to two hundred rupees, or with both.

37. The period for which a child or juvenile offender is to be
detained in a certified school shall be specified in the order in
pursuance of which he is sent there, and shall be such period not
being less than two years in the case of a juvenile offender who
at the date of the order is over the age of fifteen years and three
years in the case of other juvenile offenders as to the court may
seem proper for his teaching and training, but not in any case
extending’ beyond the time when he will, in the opinion of the
court, attain the age of eighteen years. ;

88. (1) The Government may at any time order-a child

-or juvenile offender to be discharged from a certified school,

.

either absolutely or on such conditions as the.Government ap-
proves. '

(2) The Government may at any time in its discretion

~discharge a child from the care of any person to whose care he is

committed under this Act, either absolutely or on such ' condi-
tions as the Government approves, and may, if it thinks fit, make

‘rules in relation to children so committed to the eare of any
‘person and to the duties of such person with respect to such

children.

89. The chief inspector may direct any child or juvenile
offender to be transferred from one certified school to another :

Provided that the total period of detention of the child or

' juvenile offender shall not be increased by such transfer. =

Parr VI.
] ¢ Juvenile Courts. . 4
40, '(1).‘ The Goiférnment méy provide for the establishment
in any area of one or more separate courts for the conduct of pro-

ceedings under this Act at which the attendance of the child is
required :

Provided that, where a child is accused of an offence triable

" jointly with any other:person not being a child, nothing in this

sub-section shall-affect or- be deemied to. affect the powers of
the court to try such other person under any other law for the

time ‘being in force. . =

o (2) Where no such éépdrate court has been eS,tabliSheH,
the court before which a child is brought shall, unless the child

53
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Is tried-jointly with any other person not being a child, whenever
- practicable sit either in a different building or room from that in -
which the ordinary sittings of the court are held or on different
days }c:rl gt different times from those at which the ordinary sitting
are held.

Parr VIL

. Offences against Children and their Prevention.

41. (1) Whoever having the actual charge of or control over Punishment

a child abandons, exposes or wilfully neglects or: illtreats- such for cruelty :
child in a manner likely to cause such child unnecessary suffer- to children.
ing or injury to his health, shall be punishable with imprisonment '
of either description for a term which may extend:to six months
gr with fine which may extend to two hundred rupees.or with

oth. S ,
) (2) For the purposes of this section, injury to health includ-
es injury to; -or loss of, sight or hearing and injury to limb or
organ of the body and any mental .derangement, and a parent,
guardian or other person legally liable to maintain a child shall
be deemed to have neglected the child in a manner likely to cause
injury to the child’s health if the parent, guardian or other
person wilfully fails to provide, according to his means; adequate
food, clothing, medical aid or lodging for the child.

(8) A person may be convicted of an offence under this
section notwithstanding that actual suffering or injury to health
was obviated by the action of another person.

, (4) Nothing in this section shall be construed to take .
away or affect the right of any parent, teacher or other person
having the lawful control or charge of a child to administer
punishment to such child. -

“42. (1) Whoever for his own profit causes any child or, Causing or
having the actual charge of or control over a child, allows that allowing
child o be in any street, premises or place for the: purpose of ¢hild tobeg.
begging or receiving alms, or of inducing the giving of alms,
shall be punishable with imprisonment of either description
for a term which may extend to three months or with fine which "
may extend to one hundred rupees or with both. -

* (2) The Government may by Notification in the ' Jarida,
exempt from liability to punishment under this section any
class of persons in any district or place where this Act may be

_in operation. o y
... 48. If any person is found drunk in any highway or other pepalty for
public place, whether a building or not, or on any licensed premi- being drunk
ses, while having the charge of a child apparently under the age While in

of seven years, and if such person is incapable, by reason of his ‘c’hf’rge ofa
drunkenness, of taking due care of the child, he may be arrested -

and shall if the child is- under that age, be punishable with

fine which. may extend to fifty rupees. . o
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Presumption  Egplanation.— For the purposes of this section, a child shall
2;53 age of he deemed to be under the age of seven if it appears to the court
* - to be under that age unless the contrary is proved.... = o
Penalty for - 44, Whoever in any highway or other public place, whether
igg;lil:lg llliltg’; a building or not, or on any licensed premises gives or causes to
e i1du" be given, to any child any.intoxicating liquor except upon the
order of a duly qualified medical practitioner, or in case of sick-
ness or other urgent catise, shall be punishable with fine which

may  extend to fifty rupees. :

Seizure by ~ 45, (1) It shall be the duty of a police officér to seize any
police officer hidjs, cigarettes, tobacco or smoking mixture in the possession
&;:?g;;;dls"of a child whom he finds smoking in any street or public place
tobacco, or. and any bidis, cigarettes, tobacco or smoking mixture so seized
smoking  shall be forfeited to Government ; and every such police officer

mixture in  ghy]l be authorised to search-any boy so found smoking but not
possession- il S ) T
of a child, & 81T~ R B ;

(2) It shall be the duty of a police officer finding a child
smoking or in possession of any bidis, ' cigarettes, - tobacco or
smoking mixture in any street or public place, to see that in-
formation of the fact is given to the child’s parent or guardian.

(8) Whoever sells any bidis, cigarettes, tobacco or any
kind of smoking mixture to a child or causes or encourages a
child to smoke shall be punishable with imprisonment for a term.
not exceeding one month or with fine not exceeding one hundr-
ed rupees or with both, .o .

Penalty for 46. Whoever, by words either spoken or - written or by
‘incitinga - signs, or otherwise, incites or attempts to-incite a child to make
g?‘]l)%:r%;et any bet or wager or to enter into or take any share or interest in
" any betting or wagering transaction or so incites or attempts to
incite a child to borrow money or to enter into any transaction
involving the borrowing of money, shall be punishable with im-
prisonment of either description for a term which may extend .
to one month or with fine which may extend to one hundred
rupees or with both, : '

Penalty for - 47. Whoever takes an article in pawn from a child, whether

taking” pawn offered by that child on his own behalf or on behalf of any other

from a child. person, shall be punishable with imprisonment of either des-
cription for a term which may éxtend to one month or with
fine which may extend to one hundred rupees or with both.

Allowin 48. Whoever having the actual charge of, or ‘control over,
child tobe ‘a child between the age of four and sixteen, allows that child
in brothel. to reside in or frequent a brothel, shall be punishable with im-
_-prisonment of either description for a term which may extend
to two years or with fine which may extend to one thousand
rupees or with both. - ' L

C‘é‘using or © 49, (1) Whoever, having the actual charge of or control
encouraging qgyer a girl under the age of sixteen years, causes or encourages
seduction, 4 o ceduction or prostitution of that girl or causes or encourages

;z:;];fgirh, any one other than her husband: to-have sexual inte|‘rcourse with
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. her, ‘shall be{‘ punishable with imprisonment of either descrip-
tion for a term which may extend to three years and shall also
be liable to {ine.' N

(2) For; the purposes of this section, a person shall be
deemed to the caused or encouraged the seduetion or prosti-
tution of, or the unlawful sexual intercourse with, a girl who has
been seduceci' or become. a prostitute or with whom such sexual,
intercourse has been had, if he has knowingly allowed the girl
to consort with, or to enter or continue'in the employment of any
prostitute or person of known immoral character. ,

50. If it} appears to a court on the complaint of any person Young girls
that a girl under the age of sixteen is being: treated with cruelty exposed to
by her parent or guardian or that such girl with the knowledge Tisk of
of Her parent or guardian is exposed to the risk of seduction or sed“c;i,on’
prostitution, or living a life of prostitution, the court may direct cruelly
the parent or guardian to enter into a recognizance to exercise treated.
due -care -and supervision in respect of such girl.

51. (1) Any police officer not below the rank of Sub-Ins- petention
pector, or a;police officer or a person authorised in this behalf of child in a
in accordance with rules made by the Government, may take place of
to a place of safety any child in respect of whom an offence safety.
punishable under this Act or under Chapter XVI of the Indian
Penal Code has been, or there is reason!to.believe has been, com-
mitted, ’ =

. (2) A child so taken to a place of safety and also any child
who seeks refuge in a place of safety may there be detained until
he can be brought before the court, bu:lsuch detention shall
not, in the absence of a special order of the-court, exceed a period
of twenty-four hours exclusive of -the time necessary for.the
journey from the place of detention to the court, and the court
may rhake such order asis mentionéd in the next following sub-
Section, or may cause the ¢hild to be dealt with as circumstances
anay admit and requiré until the charge made against any per-
son in respect. of any offence as aforesaid.with regard to the
child has been determined by, the conviction, discharge or ac-

quittal of such person: i
DA 5 k

- . e N I . N .

;7 (8) Where, it appears to the court that an-offence as afore-
said has been committed in respect-of-any-child who is brought
before the court and that it is expedient in the interest of the
child that an order should be made under this sub-section, the
tourt may make such order as circumstances may admit and
require for the care and detention of the child until a reasonable
time has elapsed for a charge to be made'against some person
for having committed the offence and, if " a charge is made
‘against any’ person within that time, until'the charge has been
determined by the conviction, discharge or acquittal of that
person and, in case of conviction, for such further time not ex-
‘ceeding one"month as the coyrt which ‘convicted may direct,
‘and any such order may be carried out Notwithstanding that
%y ‘person -claims ‘the-custody -of the-child. - - - -~ . -

¢
i i

{
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52. (1) Where any jperson having the actua] charge of or
control over a child has been—

(@) convicted of commlttmg in respect of such child
_ an offence punishable under this Act or under Chapter XVI
~ of the Indian Penal Code; or _

(b) committed t‘or trial for any such oﬁ'ence ; or
(¢) bound over. to keep the peace towards such child,
by any court, 5

that court may, elther at the time when the person is so con-
victed, committed for trial or bound over or at any other time
order that the child be taken out of the charge and control of

_the person so convicted, committed for trial | or bound over and

be committed to the- ce{re of a relative of the child or other fit
person named by the qourt (such relative or jother person being
willing to undertake such care) until he attalhs the age of eigh-
teen years or for any sHorter period, and that courtorany court of
like jurisdiction may, of its'own motion, orion the application
of any person, from time to time by order renew, vary and re-

PR
(2) The court which ‘makes an order committing a child .
to the care of a relative or other fit person under this section
may require such relative or othér person to execute a bond,
with or without sureties, to be responsible for the: good beha-

viour of the child and for the observance of such other conditions
as the court may impose for securing that the child may lead

" an honest and industrious life and, in addition, order that the

child be placed under the supervision of a probatlon officer or
other person named: by the court.

(8) If the child has a parent orlegal guardlan, no order
shall be made under this section’ unless—

(¢) the parent or legal guardian has been conv1cted of or
committed for trial for the offence, or has been bound
over to keep the peace towards the Chlld or cannot be
found; or :

(i) the court has reason to beheve that the parent or
legal guardlan has either been party or privy to
the offence or has by .any act or omission facilitated
the oﬂ‘enbe, or is otherw1se unﬁt,to have the care of

v the Chlld i \

Provided that, if the court thinks fit, it may on such pa-
rent or guardian giving an undertaking with or without sureties
in a prescribed form to the court, allow such child to remain
in the custody of such parent or legal guardian subject to the
supervision of a probatlon oﬁicer or other person named by the
court. : } ; :

(4) Every order under this sectlon shal] be in writing,
and any such order, may be made by the court in the absence
of the child and the/consent. of any person to undertake the care
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“of the child in pursujnee of ahy such order shall be taken in
‘such manner as the qourt may think sufficient to bind him.

o (5) Where. an ¢rder is made under this section and the
conviction! or order binding the person to keep the peace is set
aside or the person i§ acquitted, the order, shall forthwith be
void except with reggrd to anything that may have been law-

fully dOIlcj under it.

| (6) [The court jnay, instead of ordering the child to be
.committed to the carp of a relative or other fit. person, order
that the child shall b¢ sent to a certified school.

. .38, (1) If it appears to a magistrate duly empowered Warrant to
cunder this Act, from information on oath or solemn affirmation S;%TCh foc
laid by any person lvho, in the opinion of the magistrate, is icll;reated.
acting in the interests of a child, that there is reasonable cause
:to suspect that-— ) \ o

o ; .
(@) the child |has been or is being wilfully ill-treated or
neglected |in any place within its jurisdiction in a
manner likely to cause the child unnecessary suffering
or to be [njurious to his health ; or \

(B) that an ¢ffence punishable under this Act or under
Chapter XVI of the Indian Penal Code has been
f or is beihg committed in respect of the child,

the magistrate may fssue a summonsin the first instance against
the: person or persgns in whose care, custody or control such
chil(f is,[to produce forthwith the said child in court, or may
issue a warrant aythorizing any police officer named therein
“to search for such ¢hild, ‘and, if it is found that he has' been
. or is being wilfully jll-treated or neglected in the manner afore-
-said or that any offence as aforesaid has been or is being com-
mitted in respect of the child, to take him to and detain him
in a plage of safety| until he can be brought before the magis-
-trate, oriauthorizing any police officer to remove the child with
or without search, to a place of safety and-detain him there
until he-can be brought before the magistrate ; and the magis-
trate before whom ‘{he child is brought may commit him to the
- care of a relative or other fit person in like manner as if the
- person in whese chfarge or control he was had been committed
for trial for an offence punishable under this Act:

Provided that,:{if the said child is in the custody or control
of a.parent or guardian who, being a female, does not, according
to the customs and manners of the country, appear in public,

- the magistrate shall ordinarily issue a summons, and. the per-
‘son to .whom such summons is issued shall be deemed to have
- complied with the -summons if instead of personally attending
in court she causes the said child to be produced in the court.

(2 A magfsirate issuing a warrant under this section
--may in his.discietion by the same warrant, direct that any
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person accused of any offence in respect|of the!child be appre-
hended- and brought before-him, or dirept that; if such person

. executes a bond with sufficient sureties far his attendance before
.the magistrate at a specified time and jthereafter until other-
wise directed by the magistrate, the officer tolwhom the war-
rant is directed shall-take such security and shall release such
_person _from custody. o ' ’ -

(8) The police officer executing the warfant shall be ac-

. companied by the person-laying the information on such. person
so desires and may also, if the magistratej by wl‘&;)m the warrant
is issued so direets, be-accompanied by a ¥du1y‘ qualified medical
practitioner. b

U (4) In any information or warrant undTer ‘this section,
. - the name of the child shall be given if .known{ , -y

. . B L N 3
Compensa- 54. (1) If, in any case in which auﬂ1 infornjlation has been
tion for false laid by any person under the provisions of section 58, the
and frivolous magistrate, after such inquiry as he may deem necessary, is
or vexatlols of opinion that such information was falsé and either frivolous
rmation. . . 3 i .
or vexatious, the magistrate may, for reasons to be recorded in
writing, direct that compensation to suc& an amount not ex-
ceeding one hundred rupees as he may determine be paid by
such informer to the person against whom the information was
laid, , L .

. (2) Before making any order for the payment of compen-
sation,” -the magistrate shall call upon the informer to show
cause why he should not pay compensation and shall consider

any cause ‘which- such - informer may show[r.

. - .'- . « -' . B . 1 '1 N . "

. (8) ~The magistrate may by the order directing payment
of the compensation further order that in!default of payment
the person ordered to pay such compensation shall suffer’ sim-
ple imprisonment -for a period: of thirty days.! T

- - (4) ‘When any person is imprisoned under sub-section
. {8), the provisions of sections 68 and 69 of the Indian Penal
“'Code shall, so far as may be, apply. oo

(3) No person who has been directed to pay compensa-~

tion under this section shall by reason of such order be exemp-
ted from any civil or criminal lability .in respect of the informa-
tion given by him, but any amount paid as compensation shall
be taken into account in any subsequent civil suits relating to
such matter. - - . ' : I

(6) An informer who has been'ordered to pay compen-
sation exceeding fifty rupees may appeal from the order as if

" such informer had been convicted on a trial held by the ma-
--gistrate directing the :payment of compensatiox‘l.‘ ' L

i 1 . .
.~ . .7y -‘When an order for the payment of compensation is
‘made in a case which is subject to appeal undqr " sub-section
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(6), the compensation shall not be paid to ‘the person ordered
to -receive it before the period allowed for the presentation of .
the appeal has elapsed, or, if an appeal is presented, before the
appeal has been decided; and where such order is made in a
case which is not subject to appeal, the compensation shall not
be paid before the expiration of one month from the date of the
order. — - .

, “PAR‘T‘V,III.,
. Prohibition of Publication of Names, Addresses or other deiadls
concerning Children involved in Offences.

. 585, (1) No ;epor't in any newspaper- or news-sheet of any Penaltyjfor
offence by or against a child or of any proceedings in any court publishing
relating to such offence shall disclose the, name, address or ha7¢3 and .
school, or include any particulars calculated to lead to the iden- 2&1{16;5:8 °
tification, of any such child, nor shall any picture be published involved

as being or including a picture of any such child. in offences..

(2) Any person who publishes any report or picture in
contravention of the provisions of this section shall be punish-
able with imprisonment of either description for a term not
exceéding two months or with fine or with both. o

Part IX. ’
} Miscellaneons.

56 (1) In determining the certified school to which ap .. .o
child ‘or juvenile offender is to be sent under this Act, the court ¢ religion.
shall ascertain the religious denomination of the child or ju-.. - :
venile . offender -and shall, if possible, select .a school in which
facilities are afforded for instruction,in his, religion. '

‘ (2) In determining the person to whose care a child
shall be committed under this Act, the court shall ascertain the
religious denomination of the child, and shall, if possible, select

a person of the same religious denomination or a person who
gives such undertaking as seems .to the court sufficient/that the
child will be brought up in accordance with the religion of the .
child and such.religion shall be specified in the order.

(8) In any case where a child has been committed pur-
suant to any such order to the care of a person who is not of
the religious denomination of the child or who has not given
such undertaking as aforesaid, the.court which made the order
or any court of like jurisdiction shall, on the application of any
person in that behalf and on its appearing that a fit person of
the religious denomination of the child or who will give such
undertaking as aforesaid is willing to undertake the care
of the child make an order committing him to the care of such
fitperson, . '

68
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(4) When a child is committed to the care o

afforded or to a person who does not give an

that the child entrusted to him will be brought up in
{for'want of a certified school or person of the religion’
the court shall take an undertaking from such scl

(5) Where a child is boarded out or where a chil
offender is permitted by licence to live with any o
the manager of the school shall select for this purp
of the same religion as the child, or juvenile offender,
may be, if such person is available, and if no such pe
able then a person who gives a satisfactory undertak

the religion of such child, or juvenile offender, and
person is available then another person within th
of section 34 or 35 as the case may be.

(6) When a child has been committed to the

person who gives an undertaking as aforesaid but
taking is not observed, the child shall be liable to
from the care of such person and dealt with accorf
provisions of sub-section (3).

(7) Whenever any person interested in the relig
child is informed of any attempt at conversion. or]
with his religion, he may apply to the court for an e
the court on being satisfied may. issue an order removj
child from the custody of such institution or persor

57. When a child who has been’ brought before a
“‘under any of the provisions of this Act, is found to
from a ‘venereal or fubercular disease, the magistrate)
that medical treatmént is necessary and the child wil
wise get such treatment, may commit the child to a
place for such period as he may think necessary, ang
time to time extend the said period. °

XXXII
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58. When a child is found to have committed a

y offence,

the fact that he has been so found shall not have any ¢ffect under

section 565 of the Code, or section 75 of the Indian Penal Code,
or operate as a disqualification for office or election|under any
law,

59. 'Any person to whose care a child is committed under the
provisions of this Act shall, while the order is in force, have
the like control over the child as if he were his parent, and shall
be responsible for his maintenance, and the child shajl continue
in his care notwithstanding that he is claimed by hid parent or
any other person.

60. The provisions of Chapter XLII of the Codp shall, so
far as may be, apply to bonds taken under this Act.

\
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(1) An appeal from an order made by a court under Appeals.
\seetlons 28, 81, 32, 33, 85, 41, 42, 43, 44, 46, 4’7 48, 49, 52, or 56
-shall lie—

(a) if passed by a Juvemle court or a Magistrate except
the District Magistrate, to the District Magistrate ;

~ (b) if passed by any D1strrct Maglstrate, to the court’
- of Sesswn ;- and

(c) if passed by a Court of Sess1on, to the ngh Court

(2) No appeal shall lie from any order passed in any
»such appeal.

(8) Any order passed under the prov151ons of this Act and
not subject to appeal under sub-section (1) ‘may be revised by the
"High Court. ) . , ‘ ’

62, Without prejudice to the powers of courts of appeal Powers to
":and revision, any custody order, supervision order or probation a“(‘iend
-order may be amended by the court which made the order, in orders.

respect of the person named as custodian, supervisor or pro-
bation officer, the periods of duration, and such' matters of
-detail as may be prescribed. .

(1) The Government may make rules for the purpose Rules.
-of carrymg into effect the prov1smns of this Act. o

.(2) In particular, and w1thout pre]udlce to the generahty
uof the foregomg power, such rules may be made with regard to—
(a) the establishment and mémtenance of:.  certified
schools and auxiliary homes, and the certlﬁcatlon of schools
1y

‘as certxﬁed schools and off aux1hary homes Ha ‘Iv’ ! I
J v’; VIR WEe g f Pyt
(b) the management of certlﬁed schools and aux1hary
homes,

(c) the appomtment of vmtors and thelr ‘tenure of oiﬁce ;
a(d) the inspection of’ eertlﬁed schools, RN U

(¢) the maintenance, education and industrial training
«of the inmates of certified schools; ', s U

" (f) the conveyance of juvenile oﬂ’enders and chlldren ,
<to certified schools;

(g) the grant of permission to the inmates of certlﬁed
:schools to absent themselves for short periods; .-

(k) visits to and communication w1th the inmates
-certlﬁed schools ; .

(z) the punishment of offences committed by the inmates
-of certified schools ;

(4) the inspection of the institutions referred to in section
16 )

(k) the manner of detention of children under arrest or
wemanded or committed for trial;
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_ (I) the procedure to be adopted in any casd or inquiry
“under this Act before any court other than a juvenile court;-
(m) the.persons who may be authorised to act under sec-

stion 81 or 51;
(n) the manner in which a child may be committed
-1:to.the care of a relative or other-fit person, and tle duties of”
such persons and supervision of such children ;-

(0) .the conditions subject to which a juvenile offender-

_may be released on licence under sub- section (2) of section 85.

‘and the form and conditions of such licence ;

(p) the manner in which the ]uvemle offentder may be

released on -probation;-

(g) matters incidental to the appointment, re51gnat1on_.

and removal of probation officers and the remungration and.
expenses payable to them;

(r) the duties of probation officers;

(s) the conditions on which societies may. bey recognlzede

« by-the Government for ‘providing probation officets ;
o () the contribution by parents and other pefsons liable-
to maintain juvenile offenders and children;

vy (w) the boarding out-of children and the hcbnsmg and.
supervision of children, and juvenile offenders anfl the sub--
 mission of reports regarding them ;

. !‘fi (v) the procedure to be adopted in juvenile Eourt .and
(w) the tlme W1th1n Wthh appeals under secti b, 61 shall.
be ﬁled '

(3) All rules made under this section shall be pubhshed
in the Jarida and on such publication they shall hav= the same-
‘effect ‘as if -enacted in ‘this Act.

64.. Save as expressly provided in this Act, the provisions.

‘thereof shall bé in addition to and not in derogatlon of the provi--

sions of the Children' Protectlon Act of 1843 F. (IX of 1843 F.)..

" The Government ma‘y by notification in’ th: Jarida.
dlrect that all or any of the provisions of this Act shal] not apply
to any class of children or juvenile offenders in the whole of the:
State of Hyderabad or in any partlcular area theredf.

66. (1) "The prov151ons of the Hyderabad Rgformatory-
Schools Act (VIII of 1822 F.) and sections 29-B and B99 of the
Code shall cease to apply: to any area in which the pr¢visions of’
this Act have been brought into force, . S

(2) Any juvenile offenders detained in a reformathry school.
in any area in pursuance of an order passed by a caurt under
the Hyderabad Reformatory Schools Act (VIII of 1822 F.)
immediately preceding the date on which the said Act ceases to
apply to the said area under sub-section (1) shall,” from such.
date, be deemed to have been ordered to be detamed bs if such
juvenile offender was originally dealt with under this A¢t and the-
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reformatory school in which he was detained shall be deemed to
be a certified school established under this Act. Any order of
detention of such juvenile offender under the Hyderabad Re-
formatory Scheols Act (VILI of 1822 F.) shall from such date be
deemed to be an order passed under the corresponding provision
of this Act and'the provisions of this Act shall, so far as may be,
apply to such!juvenile offender accordingly.

67. The Hyderabad Children Act (XIV of 1854 F ) is hereby Repeal.
repealed.
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